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.dxrectly connected with- the operatron of the litt ;

. such quah‘icat:o: s 1s may. be prescribed to be Ynspectons for the purposes of this
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The following Act of the Tamil Nadu Legislative Assembly veceived the
assent of the Governor on the 17th May 1997 and is hereby published 1o

general information :(—
ACT No. 35 OF 1497.

maintenance an sdle

An Act to provice tor the regulation of tie crection,
- tiareto

working of certain classes of lifts and » 1l macl.izery anc apparatus pertainis
in the State oi Tamil Nauu ain. to provide for matters counected tmrcw‘th

BE it enacted bv the Lerislative /\csembly of the State of Tamil Nadu i1 the
Forty-etghtn Year of the Republic ot Incia as follows i—

1 (l) This Act may be called the Tamil Nadu Lifts Act, 1997. Short title,
exteat and -
o ~ : commence-
T o ment. -
(2) It extendsta the whole of the State of Tamil Nadu.
()1t shall come into force on such date as the Government may, by notifica-
tion, appoint.
Déeductions.

2. In this Act, unless the context otherwise requires,—
(@) * Government ” means the State Government ;
(b) * Inspector ” imeans the Inspector of Litts appointed under section 3 3

(c) “lift” means a hoisting mechanism designed to carry passengers or
goods or both and equippec with a car which moves in a substantial vertical dircction
and is worked by power, but does not include a hmst or lift to which the Factories

Act, 1948 apphes

Explanation.—For the purposes .of thls clause, *‘ power” means electrical
energy or any other form of energy which is mechamcally trammntted and is not

generatec by human or animal agency ;
(d) “ lift car " means the cage or car of 4 lift cmd mcludcs the floor or
platiorm, car ﬂame, sling and enclosing body work -

(e) ** hit mstallatlon > includes the lift. car, the hit wayd the hft wiy enclosure
and the operating mechanism of the lift and all ropes, cables, wxres and plant,

(f) * lift way means the shaft in whlch lhe lift car travels ;

(g) “ lift way enclosure » includes any permanent substantzai struciuy
surrounding or enclosxrg 1the hft way : .

(h) “ owner "’ mcludes-
(i) a lessee, o

o ~e

- (i) a licenses,
(1id a mortgagee in possession, and

- (iv) any person or authority to whom or to which, the possession of, and
control over the affairs of, the place in which a lift has been erected ani work has
been entrusted, whether such person or authority is called 2 managing trustee, an
agent, a correspondent, manager, snnermtendent secretary or by any other name

whatsoever.
. 3. The Govern-neni may, bynatification, appeint ore or more persons. possessing
. Act and specify in such notification the local imits of their jurisdiction.

l-l\ No owner of a place shall on and atter the commencenwe-rt of this Act
erecta lift in such nlace exoept und ey, a-w in accordance with 2 permission grantes "
und'er this Act. TS ATE LT Dy
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(2) Every application ror permission to erect a lift shall be made in writing
to the lispector ana shall be accompanied by sucs fee not exceeding one thousancd
rupees as may be prescriber. ard s.ull contain the following particulars, namely :—

(a) the type of the lift ;
(b) the rated maximum speed of the lift ;
(c) the maker’s qr Gesigner’s rated capacity in weight ;

(@) the maximum number of passeng&s in addition to the lift operator which
the lift can carry ; ‘ ' ‘

(e) the total weight of the lift car carrying the maximum load (weight of
car plus maximum allowaole load) ;

(f) the weight of the counter weight ;
(g) the number, description, weight and size of the supporting cables ;

a (h) the depth of the pit from the lowest part of the car when at the lowest
oor )

(i) such details, as may be prescribed, of the construction of the overkead
arrangement with the weight and sizes of the beams, and o

(j) such other particulars as may be prescribed.

(3) On receipt of an application under sub-section (2), th: Inspector may, after
making such enquiry as he deems necessary either grant or refuse to grant the per—
mission. - Bvery permission granted shall be in such form and subject to such terms
and conditions as may be prescribed and shall be valid for a period of six months
from the date on which it is granted. ‘ -

{4) Every owner of a place who is granted permission under sub-section (3)
ghall, within one month after the completion of the erection of such lift, send a
report of completion to the Inspector in such form as may be prescribed.

(5) Where the Inspector refuses to grant permission under sub-section (3),
he shall give reasons in writing for such refusal,

5. (1) No owner of a place shall work or cause to be worked or allow the - Licence for
working of any lift in such place except unde and in accordance with a licence. working of

(2) Every application for a licence un<.er sub-section (1) shall be made to the )
Inspector in such form as may be prescribed and shill be accompanied by such fee
not excecding one thousand rupees as may be prescribed. :

(3) On receipt of an application made under sub-section (2), the Inspector,
after ma ing such inspection and enquiry as he deems nccessary, may, either grant
or refuse the licence. .

(4) Every licence granted uader sub-section (3) shall be in such form and
subject to such terms and conditions as may be prescribed. ‘

(5) Every licence granted under 'su'b-secﬁon (3);shall be valid for a period of
one year from the date on which it is granted and shall be renewable yearly after an- .
inspection and on payment of such fee as may be p_rescribed. ' '

*(6) Whete the Inspector refuses to grant a licence under sub-secu.n (3); he -
shall give reasons in writing for such refusal. o Ty

6. (1) Notwithstanding anything contained ‘in this Act but subject to-the Provisionfn:,

provisions of sub-section (2), every owner of a place in which a'lift has'been erected ' respect of. .

and is being worked immediately before the date of the commencement of this Act, - existing JifSan..- .
A Ol O
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may continue the working of such lift at such place. L ’ g

(A Group) IV-2 Ex. (279) 1a
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(2) Every person entitled to continue the working of a lift under sub-section
(1) shail not continue the working of the lift after the expiry of a period of two
months {rom the date of commencement of this Act unless he obtains a licence under
section 5 in respect of such lift.

(3) Every application for a licence under sub-secticn (2) Shall be in such
form as may be prescribed and shall be accompanied by such fee not exceeding one
thousand rupecs as may be prescribed,

Renewal. 7. (1) Every application for the renewal of a licence granted under this Act
s?all'lile 1;x'xa,de not less than three months before the date of the expiry of the period
of such licence. I

& (2)"Th§ provisions of this Act shall, as far-as may be, apply in relation to the
renewal of a licence as they apply in relation to the grant of a licence under section 5.

Power to 8. (1) The Inspector may after giving the holder thereof an opportunity of bei
cancel or beard cancel or suspend any licence if it appears to him— PP ! o» cine
suspond :
licence.

(i) that such licence has been obtained by misrepresentation or fraud: or

. (i) that the licensee has contravened, or failec to comply with. any o€ the
provisions of this Act or the rules made thercunder or anv of the terivs and conditions
of the licence ; or

iii) that thelicensee has contrave,ried or failad to coniply with, an order passed
ender this Act or the rules made thereunder; or

(1) Yok Yip b3 sapo. 10 it Sps B W8/ Vs “t0 itssop Ve we tae
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(3) The Inspector may, either suo motu or on application. review any order
_ passed under §ub—-section (1),—

oo T (i) ‘on the basis of a mistake or error apparent on the face of the record ;
(i) on the basis of new facts brought to nis nuuce aficr the order was
made ; or : .
© (iii) for any other sufficient reason :

Provided that the Inspector shall not pass an ordsr under this sub-section
prejudicial to any psrson unless such person has been given a reasonable

opportunity of making his representation.

. No addition or alteration (other than those required to be-made  under

gi-d‘naﬁ}tg:ati;z! sub-sebtions (2) of section (11) shall be made to any lift installation except with the
of, tift srevious permission in'writing of the Inspector. - S ,

installation.
Erectjon, - .10. ‘No owner erecting, adding to or altering a lift installation, shall entrust the
addiflon.or - work to any person other than the manufacturer of the lift or to a company of electrical .
alteration . and mechanical engineers approved by the Inspector.

IR Y A i

instaliation ¥ I
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. Explanation.—For the purposes of this sectios, . ‘company’ meass any body,
corporate, and includes a firm or.other association of individuals whether registered.
or not. - i . ) ‘ l~ ¥

11. (1) The Inspector or any person appointed under section 14 to assist him 'may, .
at any time after giving reasonable notice to the owner, enter uponany placein which ~ |
a lift is erected or is being worked or in connection with which an application for
a permission under section 4 or a licence under section S has been received, for the
purpose of inspecting the site, the erection of lift or the lift installation, as the
case may be.  The person appointed under section 14 to assist the Inspéctor

stall, after making such inspection, send a' report regarding the condition of the' -

lift installation inspected, to the Inspector for taking action under this Act.

‘ (2) Ifon such i:nspection, the Inspector is of opinion that any lift ingtal-
lation in any place is in an unsafe condition, he may, by order in writing,

direct the owner of the place to carry out such repairs or alterations to such =~
lift as he may deem necessary within" such time as may be specified therein and

may .if necessary, also direct that the working of such lift be discontinued until
suchirepairs or alterations are made. The owner shall thereupon comply with
any such direction within the period specified therein and shall forthwith report -
ir writing to the Inspector, his compliance with such direction. - o

'(3) Any person aggrieved by any order or direction made under sub-section
(2) may, within thirty days from the date of receigt of such order, appealto the
Appellate Authority appointed in this behalf by the Goveinment. ‘

(4) Notwithstanding any appeal made ﬁnder sub-section (3'),' zny diiection,
for the discontinuance of the working of a lift made under sub-section (2) shall
be complied with unless the Appellate Authority has stayed such direction.

S (5) The order made under sub-section (2), subject to an appeal to the
Appellate Authority, shall be fipal,

12. Every owner of a place which is entered upon in pursuance®®of  sub- -
section (1) of section 1 by the Inspector or the person appointed under section
14 shall afford every reasonable facility to such Inspector or person  to perform
any function which such Inspector or person is authorised under that section
to perform and shall, at his own cost, procure at such inspection, the attendance
of the person, if any, to whom the work of erection, addition, alteration or main-
tenances of the lift installation has been entrusted or a representative of such
person, as the case may be, who is competent to guide the Inspector or the
person in the inspection. :

aner to
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. inspection, ..
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13. Where any accident occurs in the working of any lift which . resulfQ' Report of

or is likely to result in loss of life or injury, the owner of the place shall, as
soon as may be, aftersuch accident, give notice of the occurrence and of any such

be prescribed, to the Inspector and also to the Commissioner
of Police in the City of Chennai; Madurai or Coimbatore and. elsewhere to the
District ‘Magistrate or such other officer as the Government may by . order . -
specify in this behalf and the lift installation shallnot be interfered  within any. .
way and the working of such lift shall not be resumed . except”
with theT) written permission of the Inspector. . _ o

b E V."v. AR o . 2
. . . . S L

14. (1) The Governmént may, appoint such- number of technical and  other. - Persons to
it -2

persons as may be necessary, possessing such qualifications as may be prescribed -
to assist’the Imspector.: <~ : T T et el e o S e

(2) The powers and functions anﬁ ,'othcr‘ terms and condit ons of  sorvice -

‘ , of persous appeinted under sub section’ () $hall bs'such 4s maay be - preseribed.
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accidents.

Icss or injury  together with full  details of -accident in such form as'msy’
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-15. Whoever contravenes any of the provisions of this Act or the rules Penalty,
made thereunder or the terms and conditions of a permission or of a licence ora
direction given by the Inspector or any person appointed under section 14 to
assist him shall be punishable with fine which may extend to one  thousand
rupees and in the casc of'a continuing contravention with afurther  fine
which may extend to fitty rupces for every day during which such contravention
is continued after such conviction.

16, (1) Where an offence punishable under this Act has been committed by Offences by
a company, every person who, at the time the offence was committed, was in-  companies.
charge of, and was respounsible to, the company, for the conduct of the business
of the company, as well as the company, shall be deemed to be guilty of the offence
and shall be liable to be procczded against and punished accordingly :

Provided that nothing contained in this sub-section shall render any such
person liable to any punishment if he proves that the offence was committed
without his knowledge or that he had exercised all due diligence tc prevent the
commission of such offence.

(2) Notwithstanding anything contained ia sub-section (1), where any

. offence under this Act bas been committed by a company and it is proved that the

offence has been committed with the consent or connivance of or is attributable

to any neglect on the part of, any director, manager, secretary or other officer of the

company, such director, manager, secretary or other officer shall also be

deemed to be guilty of that offence and shall be liable to be proceeded against and
punished accordingly.

Explanation. ——For the purposes’of this section.—

(a) “‘company” means any body corporate and includes a firmy. or other
association of individuals; and

(b) “director” in relation to a firm, means a partner in tnc firm, .

:| 17. No court shall take cognizance of any offence punishable undez this Act Cognizance

é .except upon a complaint made by the Inspector having jurisdiction within three .of offences.
i months of the date on which the alleged commission of the offence camec to the

1 ‘ -~ knowledge of the Inspector. .

- Service of - 18 Every notice, order or other document required or authorised to be
¥ notices, * - addressed by or under this Act shail be deemed to be properly addressed, if addressed

~ orders of to the owner of the place (naming the place) and may be served by post or lef:,—

| documents. : ‘ ‘

(a) where a local authority is the 'addressee. at the office of the local
authority’

(b) where a company is the addressee, at the registered c_xﬂicc.of‘ tbg company
or, in the event of the registered office of the compuny not being in India, at the

principal p'ace of business of the company in India; and =
‘ (&) where any other person is the addressee, at the usual or last known place - t
Rl of abode or business of the person s
kil | Protection of 19. No suit, prosecution or other legal proceedings shall lie against any person ‘ !
¢ action taken for anything which is in good- faith done or intended to be done by or under this

[l e good faith.  Act

" power to 20. If any difficulty arises in givingeffect to the provisionsof this Act, the

| pemIOYE Government may, by an order published in the Tamil Nadu Government Gazette,

i mmﬁiﬁ'cnlti;s- | .make such provisions not inconsistant with the provisions of this Act, as appear
UL “UHh " to them to be necessary or expedient for removing the difficulty :

Provided that no such order shall be made after the eipiry of a period of two
- years from the date of commencement of this Act.

. H Yiaoomy v . . . :
- 2t. Nothing contained: im. this: Act shall affect the provisions of the Indian  Central Agt.
Saving- ‘Blectricity Act, 1910 and of the Electricity (Supply) Act. 1948. ' TX of 1910,
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Central Act 22. (1) The Government may make rules to carry out all or any of the Power to 1
of 1948. purposes of this Act. make rules,

(2) In particular and without prejudxce to the generahty of the foregomg i
power, such rules may provide for— ;

(a) specifications for lifts;
(b) the manner in which erection plans of lifts shall be submitted,
(c) the manner in which the lifts may be tested’

(d) the form of application for permission for the erection of a lift and a
licence for working such  lift;

(e) the form of report of completlon to be sent under sub-section (4) of
section 4,

- e
(f) the terms and conditions and restrictions subject to which and the 7
form in which the licence may be granted for the workmg of alift and the fees to “
be paid in rsspect of such licence;

-‘ (g) the manner in which and the terms subject to which the lifts shall be ‘
1 worked; El

(h) the manner in which notiee of accidents shall be given ;

(i) the form of notice of accidents to be given under section 13; and

(j) any other matter which is required to be, or may be, prescribed.

23. (1) (a) Al rules made under this Act and all orders issued under section Rules, orders
20 shall be published in the Tamil Nadu Government Gazette anc unless tl\ey are . and notifiea-
expressed to come into force on a particular day, shall come into force on tie<lay,  tions to be

on which they are so published. 'l‘ce‘ belore Lo
' o Lenist dve Do

‘ Assembly

(b) All notifications issued under this Act shall, unless tney are exrressed
to come into force on a particular day, come into force on the day on which,
they are published.

(2) Every rule made and every notification issued under this Act and every o

order made under section 20 shall, as soon as possxble after it is made or issued,

be placed on the table of the Le; rwlatlve Assembly and i, before the expiry of the

session in which it is so placed or the next session, the A ssembly makes any modifi-

cation in any such rule or notification or order or the Assembly decides that the

rule or notification or order should not be made or issued, the rule or notification

or order shall thereafter have effect only in such modificet form or be of no

effect, as the case may be, so, however, that any such modification or annulment

shall be, without prejudlce to the validity of anything previously dore urder tha* 3
rule or netification or order. - ‘ |

(By order ot the Governor) ; v S Sty

A K RAJAN, = ° wvi i
Secretary to Government; o
Law Depg;’tmenn. R ‘






